
IN THE CENTRAL ADMINISIRA'rIvE TRIBUNAL 
2ATNA BENCH, PATNA 

O.A. No.727 of 1995 

Date of order 	25.10.2000 

Mahabir Sonar, son of ].ate.Rewa Sonar, Porter I.L.siding, 
GOfflia Stat iozj, E.R1y1.residing at chhotkj Saria, PD and 
PS Saria,District Giridih. 

to 	 APplicant 
-vers us - 

Union of India through the Secretary to the 
Ministry Of Railways,ew Delhi. 

E.Rly, through its G.M. 17, Netaji Subhas Road, 
Calcutta-i. 

The D.R.M., E.Rly., Dharlbad. 

Senior D.P.O., E.Rl!, Dhanbad. 

Senior DiVisional OPertjng supdt. E.Rly,hanb, 
6, Station Supdt., GOmia,E,Rl,Gomia. 
7. The ASSistant Operation Manager, E.Rly,Dhãflbd. 

.. 	Respondents 

Counsel for the applicant ..r. K.Baflerjee, 
Counsel for the respondents ..r. S.Singh. 

CCRAM$ 	Honble Mr. Justice 

Hon'ble Mr. L.R.Bz.pras, Member(A) 

ORD E R - 

(DICTATED IN ON COURT) 

S.Narayan,vjce_Chfr m  - 	- 	a . 

The applicant (ahabir Sonar), an employee 

under the Eastern Railway, has been removed from service 

by way of punishment, as a result of the disciplinary 

proceeding initiated against him'and the order, as such, 

being dated 29.5.1998 passed by the DiScipliny Authority 

Only when the instant O•A. was  Pending disposal, 

Be that as it may, we find that amongst several reliefs 

Sought for in the amended application, much emphasis was 

the applicant has prayed 

for a direction for quashing the impugned order 

put on the relief 8(f), whereby 

dated 



-2- 

2 .5.l998 passed by the DISciplinary Author1ty_cum_ 

ASSistan1 Operation Manager espofldent no.?). It oui 

be relevant to point out that, as contended on behalf 

of the applicant, the order passed by the Disciplinary 

Authority was Comniuflicated to him through a Regd.post, 
which was served on him on 16.6.1998. The applicant 

theteupon preferred anapeal against the said order, 

as provided under Rule 21(1) & (2) of the Railway 

servants DiScipljne & Apl) Rules,1968. A Copy of the 
memo of appeal being dated 21.7.1998 has been 'de 

available on the record for our perusal and we have actually 
perused the same and we further get an impression that 

the the memo of appeal had been sent to the concernd 

authority bt Speed post vide Ar1nexure9 

2. 	
The fact remains that the statutory appeal 

preferred by the applicant before the departmental 

appellate authority has not been considered for One or 

the other reason. In the given facts and Circumstances 

of the case, we deem it expedient that the applicant must 

exhaust statutory remedy available to him, as provided 
under Rule 21(1) & (2) of Railway servants (D&A) Rules,1968 

and, accordingly, we direct that the c1cerned appellate 

authority should proceEd to cOnsider the pending appeal 
on 

merit and to decide the Same by a reasoned order within a 

period of four months from the date of conmunicat ion of 

this order. In order to expedite the matter, we direct 	that 
the applicant would file a copy of the earlier memo of appeal 

together with the copy of the Instant O.A. before the 

appellate authority by hand in his office within a fortnight 
from the date hereof. 

3. 	This O.A. iSdjSpQSd of. There Shall be no order as to costs. 

d 	 (S.Narayan) L.R..praS a 	
Vice-chairm am 

to 

- 


